
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

To 

The President Ba·r Association, 
High Court of J&K, 
Jammu/Srinagar. 

* * * 

Subject : Study of Advocates Act, 1961. 

Sir/Madam, 

Dated:- 09- 3 - :;lD 11-

Kindly find enclosed herewith D.O. No. 6(3)297 /2016-LC(LS) dated 

01 November, 2016 received from Dr. Justice B.S. Chauhan Former Judge, 

Supreme Court of India, Chairman Law Commission of India, Government of 

India New Delhi on the subject cited above. 

You are requested to furnish the requisite re lated information within 

week positively through email / Tele-FAX N0.0191-2539896 for onward 

transmission to concerned quarter as desired. 

The matter may be treated as Most Urg nt. 

Yours faithfully, 

( akes~7.iain) 
egistrar General 

No: 3.9-SJs /L'I~ Dated C?; ~ o ~fJbl 
Co~ ~ · \ 
~ lncharge NIC for uploading the same on the J&K High Court 

Website. 
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Dr. Justice B.S. Chauhan 
Former Judge, Supreme Court of India 

Chairman 
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D.O. No.6(3)297/20 16-LC(LS) 

Law Commission of India 
Government of India 

Hindustan Times House 
K.G. Marg, New Delhi-11 0 001 

Telephone : 23736758. Fax: 23355741 

1 November 2016 

You are aware that the Hon'ble Supreme Court of India, vide its 
juJgmen.t d.::>. ted 5 Ju!y 20 ~ h expe.cts the Law Commission of India to "go into 
all relevant aspects relating to regulation of legal profession in consultation with 
all concerned at an early date." Accordingly, the Commission is pursu ing a 
study of the Advocates Act, 196 1. 

Our s tudy, inter alia, includes the conduct of the advocates, which, in 
a way or the other, a ffects the function ing of the Courts, contributing to th e 
arrears in pending cases. Though the Act provides for punishment of 
advocates lor m1sconduct, yet, in the prevailing circumstances, it may appear 
that some provisions would be n ecessary to regulate their conduct in th e 
Courts, wh ich otherwise, not only hamper.s its working but a lso adversely 
affects the parties who look forward for justice. 

In this context, it is n ecessary to take into consideration the frequent 
strikes called for by the advocates so that any recommendation relating 
thereto is supported by the n'llriil3er of stnkes called for and the sittings of the 
Courts hampered due to such stnkes and the mmh cause for th e strike calls . 

I would req_uesl you to kindly use your good offices to have th is \ 
information collated with respect to the High Court an d th e courts functioning 
under your jurisdiction for the past five years and have it sent lo the 
Commission to facili tate the accomplishment of study well in time. 

~ \rfC:'>.rl'"Tn 'Vr- Yours sincerely, 
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~~~~~ \) k e M<. N.N. Pa ul Vasanthakuma< 
~:.~~ hie f Justice 
vJ~·t 0.. . igh Court of J a mmu and K ashmir 

1 

~ <\ Srin agar - 19 0001 

~ d Jammu a:d Kashm;, 

?~.· 
f.1crr;ff I Residence· 7l:l. "ll'ttfi ma ~ ll'J"If. ~ ~-·110011 /7-A. Moti Lal Nehru Marg, New Delhi-11 0011 


